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2. Since the issue is in narrow compass, we allow the Early 

Hearing application and asked the Ld. AR to make submission.   

3. Ld. AR submits that appeal is not maintainable before 

CESTAT in terms of Section 129A (1)(b). 

4. Considered the submission.  Accordingly, appeal is 

dismissed as not maintainable before CESTAT in terms of Section 

129A(1)(b). 

(Dictated and pronounced in open Court) 
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